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The Minister of State In the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir,

(b) and (c). There is no such gene-
ral propo:al under consideration  at
present. In accordance  with  the
existing rules Government has  the
Powers to require an officer to relire
at any time after he has completed
30 years qualifying servire or after
he has attained the age of 55 years,
by giving him three months notice.

Enquiry Commiitee on Imphal Firing

{ Bhri Yashpal Singh:
o782 Shri Hem Barua:
*| Shri Hari Vishan
|| Eamath:

Will the Minister of Home Affalrs
be pleased to refer to the statement
made on the Calling Attention Notice
on the 31st August, 1965 regarding
the Police firing in Imphal and state:

(a) whether the High-powered En-
quiry Committee has since been
appointed; and

(b) if so, its personnel and terms
of reference?

The Minister of State in the Minls-
try of Home Affailrs (Shri Hathi):
(a) and (b). Shri Asok Mitra, Addl-
tional Secrctary, Planning Comnus-
sion has been appointed to enguire
into the following:—

(i} the circumstances under
which the Police resorted to
firing on the 27th August,
1865 at DIinphal; and

(iiy whether or not the said fir-
ing was justified and ncces-
sary.

Merger of Pondicherry

*783. Shri Harl Vishna Kamath:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government propose
to merge the constituent areas of the
Union Territory of Pondicherry in
the adjoining States of Madras,
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Kerala and Andhra Pradesh respec-
tively;

(b) if so, when; and

(c) if nol, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shrl Hathi):
(a) to (c). Government have no such
proposal unier consideration; nor has
there been any demand for it.

Hostile Attack in a Manlpur
Village

[ Shri P. R. Chakraverti:
| 8hrl Ravindra Varma:
*785. { Shri P. Venkatasubbalah:
| Shrimatl Renuka Barkataki:
| Shri P. C. Borooah:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether a group of uniformocd
Baite tribal  hostiles armed with
automatic weapons raided the office
of Thonlan Development Block in
Manipur berdering upper Burma on
the Tth June, 1865;

(b) whether these hostiles go
under the name of the ‘Chin Libera-
tion Army' demanding the formation
of a separate ‘Chin' State;

(¢) whether Government
agreed to extend the truce
recommended by  Rev.
Scott; and

have
period
Michael

(d) how far it is true that the
Naga underground leaders are deli-
berately indulging in delaying tact-
ics to extend their sphere of activi-
ties?

The Minisier of State in the Minis-
try of Home Affairs (Shrl Hathl:: (a)
Yes, Sir. But it is not confirmed
whether they had automatic wespons
with them, though it is known that
they had fire arms.

(b) Tt is believed that they did Le-
long to an armed group styling them-
selves as ‘Chin Liberation Army’.

(¢) Governmen! have not yet con-
sidered any further extension of the
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period of cessation of
which expires on the
this year.

cperations
14th  Octuber

(d) It is true that the Naga hostiles
have of late intensified their activities
within the area covered by the se sa-
tion of operations agreement, and
have also sought to extend them to
sub-divisions outside that area. The
“‘Government of Manmipur are taking
firm preventive measurcs which would
guarantee security to citizens,

Indians from Burma

[ Shrl P. C. Borooah:
Shrl Onkar Lal Berwa:
| 8hri Gulshan:

Will the Minister of Rehabilitation
be pleased to state:

*788.

(a) whether it is a fact that some
of the Indians repatriated from
Burma offered a Satyagraha near
the residence of the Minister of Ex-
ternal Affairs to demand expeditious
rehabilitation of such refugees;

(b) if so, their precise demands;
and

{c) Government's reaction thereto?

The Minister of Rehabilitation (Shri
Tyagl); (a) Yes, Sir.

(b) Demands of the repatriates were
that:

(i) they should be treated at par
with the migrants from East
Pakistan and be given ol
facilities admssikle to them;
and

(ii} they mayv he rese'tled in the
Union Territory of Delhi.

(eV It is not the policy of Govern-
ment to treat the repatriates  from
Burma at part with the migrarts from
East Pakistan as the circums an e3 of
their repatriation fr-m Burma are
different from those of migration from
East Pakistan. The repatnales in
question went back to Uttar Dradesh
on the 13¢h Julv. 1985. The Gev'rn-
ment of Uttar Pradesh have given
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them cashdoles and are taking action
for their rehabilitation.
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Black-list of Contactmen

Sh~ Harl Vishan Kamath:
Shrimati Maimoona Sultan:
Shri J. B. §. Bist:

LBhrI Kajrolkar:

Will the Minister of Home Affairs
be pleased to state:

*788.

(a} whether it is a fact that a
“black-list” of certain contactmen of
some business houses and industria-
lists. indulging in maipracticea, hae
been prepared; snd

(b} if so, the particulars therent'
The Minlster of State In the Minks-

try of Home Affalrs (Shri Hathi):
ta) A list of undesirahle Contact-





